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राज� थान पचंायती राज (सशंोधन) अ�ध�नयम, 2013    

(2013 का अ�ध�नयम स�ं यांक 10) 

[रा� यपाल महोदया क� अनमु�त �दनाकं 9 अ�ेल, 2013 को �ा� त हुई] 
 

राज" थान पचंायती राज अ&ध�नयम, 1994 को और सशंो&धत 

करने के ,लए अ&ध�नयम। 

भारत गणरा� य के च2सठव5 वष7 म5 राज" थान रा� य 8वधान-म: डल 

�न< न,ल=खत अ&ध�नयम बनाता है, अथा7त:्-  

1. स ं!"त नाम और $ारंभ.- (1) इस अ&ध�नयम का नाम 

राज"थान पचंायती राज (सशंोधन) अ&ध�नयम, 2013 है। 

(2) यह तरंुत �वGृत होगा।   

2. 1994 के राज� थान अ�ध�नयम स.ं13 क* धारा 65 का 

सशंोधन.- राज" थान पचंायती राज अ&ध�नयम, 1994 (1994 का 

अ&ध�नयम स.ं13), िजसे इस अ&ध�नयम म5 आगे मलू अ&ध�नयम कहा 

गया है, क� धारा 65 क� उप-धारा (1) के 8वOयमान ख: ड (ख) और (ग) 

हटाये जाय5गे। 
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3. 1994 के राज� थान अ�ध�नयम स.ं13 क* धारा 69 का 

सशंोधन.- मलू अ&ध�नयम क� धारा 69 के खंड (ग) के उप-ख: ड (ii) म5 

8वOयमान अ,भQ यिR त ''आधा ��तशत'' के " थान पर अ,भQ यिR त ''एक 

��तशत'' ��त" था8पत क� जायेगी। 

�काश ग�ु ता, 

$मखु शासन स�चव। 
 
 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, April 10, 2013 

 No. F. 2 (20) Vidhi/2/2013.–In pursuance of Clause (3) of 

Article 348 of the Constitution of India, the Governor is pleased to 

authorise the publication in the Rajasthan Gazette of the   

following translation in the English language of the Rajasthan 

Panchayati Raj (Sanshodhan) Adhiniyam, 2013 (2013 Ka 

Adhiniyam Sankhyank  10):– 
    

(Authorised English Translation) 

THE  RAJASTHAN  PANCHAYATI  RAJ (AMENDMENT) 

ACT, 2013 

(Act No. 10 of  2013) 

[Received the assent of the Governor on the 9
th
 day of April, 2013] 

An 

Act 
 

 further to amend the Rajasthan Panchayati Raj Act, 1994. 

   Be it enacted by the Rajasthan State Legislature in the 

Sixty-fourth Year of the Republic of India, as follows:- 

         1. Short title and commencement.- (1) This Act may be 

called the  Rajasthan Panchayati Raj (Amendment) Act, 2013. 

   (2) It shall come into force at once.  

    2. Amendment of section 65, Rajasthan Act No. 13 of 

1994.- The existing clauses (b) and (c) of sub-section (1) of section 

65 of the Rajasthan Panchayati Raj Act, 1994 (Act No. 13 of 
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1994), hereinafter in this Act referred to as the principal Act,  shall 

be deleted. 

    3.  Amendment of section 69, Rajasthan Act No. 13 of 

1994.- In sub-clause (ii) of clause (c) of section 69 of the principal 

Act, for the existing expression “half percent”, the expression “one 

percent” shall be substituted. 
 

 

$काश गु" ता, 

Principal Secretary to the Government. 

 

________ 
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Government Central Press, Jaipur. 


